
e-FIR No. 01904/2020 Application No.1
PS Pandav Nagar
State Vs. Zulfikar 
U/s 379/411 IPC

24.07.2021

Due to corona pandemic outbreak and in view of Office Order No. 

438/RG/DHC/2021, dated 22.07.2021, of Ld. Registrar General, Hon'ble High Court of 

Delhi, the present matter is taken up for hearing through VC via Cisco Webex Meeting 

App. 

Pr. Ld. Shalu Sinha Substitute APP for the State.

Matter is taken up in view of the report of Ahlmad. The same is perused. 

Matter was inadvertently not put up on 20.07.2021. Ahalmad is warned to be careful in 

future.

Once again, it appears that process has not been issued in the matter. This 

time, let a show cause notice be issued to the Ahlmad as to why process was not 

repeatedly issued in the case. He is strictly directed to comply with previous order. 

Be put up on 31.07.2021. 

Original application along with court fees and vakalatnama be filed upon 

resumption of normal functioning of the courts. 

 

                                (Atul Krishna Agrawal)                                   
       CMM (East), KKD, Delhi/24.07.2021



FIR No. 0227/2021 Application No.2
PS Kalyanpuri
State Vs. Shaktiman
U/s 392/411 IPC

24.07.2021

Due to corona pandemic outbreak and in view of Office Order No. 

438/RG/DHC/2021, dated 22.07.2021, of Ld. Registrar General, Hon'ble High Court of 

Delhi, the present matter is taken up for hearing through VC via Cisco Webex Meeting 

App. 

Pr. Ld. Shalu Sinha Substitute APP for the State.

Report of the Jail Superintendent received. As per the said report, accused 

has never been released on interim bail as he is wanted in another case. It is further 

informed by the Jail Superintendent that accused is not in JC in case FIR No. 227/2021, 

PS Kalyanpuri (present FIR) but rather he is in JC in case FIR No. 277/2021, PS Kalyanpuri 

as mentioned in the custody warrant. 

 It appears that a wrong FIR number has been mentioned in the custody 

warrant of accused as he is wanted in case FIR No. 227/2021 and not in FIR No. 

277/2021, PS Kalyanpuri. Jail Superintendent is, accordingly, directed to modify the said 

FIR number in his records. Copy of FIR be also sent to the Jail Superintendent for 

clarification. 

 A copy of this order be sent the Jail Superintendent concerned for 

information and compliance. No further directions are required in the matter. Ahlmad is 

directed to attach the present miscellaneous proceedings with the chargesheet. 

                                    (Atul Krishna Agrawal)                                   
                                 CMM (East), KKD, Delhi/24.07.2021



FIR No. 499/2020 Application No.3
PS Kalyanpuri
State Vs. Mohit
U/s 25/54/59 Arms Act. 

24.07.2021

Due to corona pandemic outbreak and in view of Office Order No. 
438/RG/DHC/2021, dated 22.07.2021, of Ld. Registrar General, Hon'ble High Court of 
Delhi, this matter is taken up for hearing through VC via Cisco Webex Meeting App. 

Pr. Ld. Shalu Sinha Substitute APP for the State.

ACP ATS is present through VC alongwith IO. 

 Present application is taken up in view of the orders dated 07.07.2021 & 

20.07.2021 passed by this Court qua the explanation sought from the SHO/ACP 

concerned as to why separate FIR was not registered in the present case against the 

applicant/accused, who was granted bail by this Court. 

 ACP has once again re-iterated that applicant/accused was arrested in the 

matter as he was part of continuing offence since accused Mohit was arrested at the 

instance of co-accused Aditya and the weapon recovered from him was from the same 

Arms contingent which was recovered from other co-accused persons. Hence no 

separate FIR was registered. He has further relied upon the judgement in case titled as 

T.T. Antony vs State of Kerala & Ors 2001 6 SCC 181.

Heard. I have perused the record and the judgment referred as above.

The accused is alleged to have been found in possession of illegal arms. 

The accused is not named in the FIR. There is nothing on record to suggest that the 

weapons recovered from accused Mohit was already in existence as on the date of 

registration of FIR or was in possession of co-accused persons. It is further admitted case 

of the IO that applicant/accused Mohit came into contact with co-accused Aditya only in 

late April, 2021 that is about four months after the registration of present FIR, so, he 

cannot even be said to be part of criminal conspiracy along with other accused persons 

as on the date of registration of FIR. Further, the IO himself submitted that the accused 

Mohit had stated to him that he had purchased the weapon for “show firing” in a 



wedding and so the accused did not even share the common intention of other co-

accused persons.  Furthermore, there is nothing to suggest that weapon recovered from 

the accused was part of the same cache of illegal arms from which the other weapons 

were recovered from other co-accused persons, except the self serving statement of the 

IO that all the weapons appeared to be similar and alleged disclosure statement of one 

of the co-accused, which has no legal sanctity in the eyes of law. The Court fails to 

understand as to how the IO and other senior police officials came to a finding that the 

recovery from the accused Mohit (after six months) is part of the same transaction and is 

a continuing offence simply on the basis of disclosure statement of the co-accused. 

 This reflects a very sorry state of affairs that instead of ensuring a 

proper investigation in the matter and compliance to law, senior police officials 

justify a prima facie grave lapse on the part of IO with judgments which are clearly 

not applicable to the facts of the case. Under these circumstances, the arguments 

made by the ACP are not sustainable and has been rejected. 

 ACP has further stated that he would get all the weapons tested in the lab 

so as to determine if they are was part of the same consignment of weapons and made 

at the same time or not. Accordingly, ACP and SHO concerned are directed to get the 

proper FSL Report done of weapons recovered not only to determine whether the same 

are fire arms and ammunitions but also whether they are part of same lot of weapons or 

not. Let a report be filed regarding the same on the next date of hearing. ACP shall also 

file a report regarding action taken by him against the police officials who did not 

communicate him the court order as was submitted by him, on 20.07.2021 or else 

the court will have to conclude that a wrong statement was made before the court 

that the order was not communicated timely.

Be put up on 07.09.2021. A copy of this order be sent to ACP/ATS 

concerned for compliance. 

                                                     
(Atul Krishna Agrawal)     

                         CMM (East), KKD, Delhi/24.07.2021



FIR No. 67/2020 Application No.4
PS Pandav Nagar
State Vs. Badal & Ors.
U/s 356/379/411/34 IPC

24.07.2021

Due to corona pandemic outbreak and in view of Office Order No. 

438/RG/DHC/2021, dated 22.07.2021, of Ld. Registrar General, Hon'ble High Court of 

Delhi, this matter is taken up for hearing through VC via Cisco Webex Meeting App. 

Pr. Ld. Shalu Sinha Substitute APP for the State.

Counsel for the applicant/accused. 

This is an application for release of the applicant/accused on furnishing 

personal bond.

IO has filed the address verification report of the applicant/accused which 

is taken on record. The address of accused is verified.

 The accused was granted bail on 15.06.2021 but could not furnish bail 

bond as he was not able to arrange surety, as stated. In view of the same, 

applicant/accused is directed to be released on his furnishing personal bond in the sum 

of Rs. 10,000/- to the satisfaction of the Jail Superintendent concerned. 

Applicant/accused shall abide by the conditions laid down vide order dated 15.06.2021 

passed by this Court. 

 A copy of this order be sent to Jail Superintendent concerned for 

information and compliance with further directions that in case personal bond is 

furnished by the accused, the original bond be sent before the court within 3 days of its 

acceptance by him. Copy of order be also given dasti to Ld. Counsel for the accused. 

Original application along with court fees and vakalatnama be filed upon 

resumption of normal functioning of the courts. 

                                   (Atul Krishna Agrawal)                                   
                CMM (East), KKD, Delhi/24.07.2021



FIR No. 469/2016 Application No.5
PS Pandav Nagar
State Vs. Sanjay Kumar
U/s 420/468/471 IPC

24.07.2021

Due to corona pandemic outbreak and in view of Office Order No. 

438/RG/DHC/2021, dt. 22.07.2021, of Ld. Registrar General, Hon'ble High Court of Delhi, 

the present matter is taken up for hearing through VC via Cisco Webex Meeting App. 

Pr. Ld. Shalu Sinha Substitute APP for the State.

ACP Mayur Vihar is present through VC. 

This is an application under Section 156(3) r.w.s. 190 Cr.P.C., moved on 

behalf of the applicant/complainant Mohan Singh, seeking direction to SHO concerned 

to add appropriate section, i.e., section 467 IPC in the existing case FIR. 

SHO concerned is absent and is stated to be busy in law and order. ACP 

submits that he was not aware of the order dated 28.05.2021 of the Court regarding 

change of IO. He further submits that the closure report prepared by the IO has not 

been forwarded by him and he will ensure further investigation is carried out by a new 

IO, who has already been deputed. 

At request, be put up on 08.09.2021 for filing report/further proceedings. 

Original application along with court fees and vakalatnama be filed upon 

resumption of normal functioning of the courts. 

                                   (Atul Krishna Agrawal)                                   
       CMM (East), KKD, Delhi/24.07.2021



FIR No. 346/2021 Application No.6
PS Kalyanpuri
State Vs. Shashi Bhushan Jha
U/s 33 Delhi Excise Act. 

24.07.2021

Due to corona pandemic outbreak and in view of Office Order No. 

438/RG/DHC/2021, dated 22.07.2021, of Ld. Registrar General, Hon'ble High Court of 

Delhi, the present matter is taken up for hearing through VC via Cisco Webex Meeting 

App. 

Pr. Ld. Shalu Sinha Substitute APP for the State.

Sh. Devender Kumar, Counsel for the applicant/accused. 

 This is an application for grant of regular bail to the applicant/accused 

Shashi Bhushan Jha. Reply filed by the IO concerned. 

Heard submissions from both sides. 

Considering the facts and circumstances of the case, I deem it a fit case to 

grant bail to the applicant/accused. Accordingly, applicant/accused is admitted to bail 

on his furnishing a bail bond in the sum of Rs.15,000/- with one surety of the like 

amount. Applicant/accused shall abide by the conditions laid down in Section 437(3) 

Cr.P.C. 

Present application is, accordingly, disposed of. 

A copy of this order be sent to the Ld. Counsel for the applicant/accused 

on his e-mail id or whatsapp number. A copy of this order be also sent to the Jail 

Superintendent concerned for information and compliance.  

Original application along with court fees and vakalatnama be filed upon 

resumption of normal functioning of the courts. 

                                   (Atul Krishna Agrawal)                                   
       CMM (East), KKD, Delhi/24.07.2021



FIR No. 346/2021 Application No.7
PS Kalyanpuri
State Vs. Shashi Bhushan Jha
U/s 33 Delhi Excise Act. 

24.07.2021

Due to corona pandemic outbreak and in view of Office Order No. 

438/RG/DHC/2021, dated 22.07.2021, of Ld. Registrar General, Hon'ble High Court of 

Delhi, the present matter is taken up for hearing through VC via Cisco Webex Meeting 

App. 

Pr. Ld. Shalu Sinha Substitute APP for the State.

Sh. Aziz-u-lla, Counsel for the applicant/accused. 

 This is an application for grant of regular bail to the applicant/accused 

Shashi Bhushan Jha. 

Counsel for the applicant/accused submits that the applicant/accused has 

engaged another counsel Sh. Devender Kumar in the matter. Hence, he wants to 

withdraw his vakalatnama as well as the bail application filed in the present matter. 

Accordingly, present application is dismissed as withdrawn and stands disposed of. 

Original application along with court fees and vakalatnama be filed upon 

resumption of normal functioning of the courts. 

                                   (Atul Krishna Agrawal)                                   
       CMM (East), KKD, Delhi/24.07.2021



Misc. Crl. No. 19/2021 Application No.8
Karnataka Bank Ltd 
Vs. 
M/s Himgiri Sales (India) & Ors. 

24.07.2021

Due to corona pandemic outbreak and in view of Office Order No. 
438/RG/DHC/2021, dt. 22.07.2021, of Ld. Registrar General, Hon'ble High Court of Delhi, 
the present matter is taken up for hearing through VC via Cisco Webex Meeting App. 

Pr. Ms. Vandana Rani, Counsel for the applicant/Bank. 

Court Receiver Sh. Pankaj Kumar on his own.

This is an application for seeking extension of order dated 18.02.2021 

passed by this Court. 

It is stated that the applicant/Bank could not contact the Court Receiver to 

comply with the aforesaid order of this Court due to ongoing pandemic situation of 

Covid-19 and the lockdown announced by the government. Later on, the Receiver was 

not available due to his marriage. Consequently, the applicant/Bank has requested for 

extension of time to execute the aforesaid order passed by this Court. 

In view of the facts and circumstances, the term of Ld. Court Receiver is 

extended for 45 days in terms of order dated 18.02.2021 with clear directions that no 

further extension shall be granted under any circumstances. 

Rest of the terms and conditions of the said order shall remain the same as 

directed. It is further clarified that the present order is subject to any other 

order/directions passed by any other appropriate court/authority.

The application stands disposed of, accordingly.  

 Copy of the order be sent to the Court Receiver as well as to the Financial 

Institution for information and compliance.  

Original application along with court fees and vakalatnama be filed upon 

resumption of normal functioning of the courts. 

                                  (Atul Krishna Agrawal)                                   
                                          CMM (East), KKD, Delhi/24.07.2021



e-FIR No. 121/2021 Application No.9
PS Kalyanpuri
State Vs. Mohd. Chand
U/s 379/411 IPC

24.07.2021

Due to corona pandemic outbreak and in view of Office Order No. 
438/RG/DHC/2021, dated 22.07.2021, of Ld. Registrar General, Hon'ble High Court of 
Delhi, this matter is taken up for hearing through VC via Cisco Webex Meeting App. 

Pr. Ld. Shalu Sinha Substitute APP for the State.
Sh. Subhash Raghav, Counsel for the applicant/accused. 

 This is an application under Section 437 Cr.P.C., moved on behalf of the 
applicant/accused Mohd. Chand, for grant of regular bail. Reply filed by the IO 
concerned. 

Head submissions from both sides. 
As per the allegations leveled against the applicant/accused, he was found 

in possession of stolen property. Counsel for the applicant/accused submits that the 
applicant/accused was granted bail yesterday only in another case. It is pertinent to 
mention that yesterday as per report filed by the IO, only one another case was pending 
against the applicant/accused. However, as per the report filed today, accused is wanted 
in 7 other criminal cases. It appears that wrong report was submitted yesterday by the 
IO concerned. 

In view of the same and considering the criminal antecedents of the 
applicant/accused, I am not inclined to grant bail to the applicant/accused at this stage 
as there is every possibility that applicant/accused may commit similar office, if enlarged 
on bail. His bail application is, accordingly, dismissed and stands disposed of. 

Original application along with court fees and vakalatnama be filed upon 
resumption of normal functioning of the courts. 

                  (Atul Krishna Agrawal)                                   
       CMM (East), KKD, Delhi/24.07.2021

At about 12.00pm. 

At this stage, one Mr. Manoj Chauhan, Advocate, has appeared through VC 

in the present application. He wants to argue on the bail application stating that Court
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e-FIR No. 121/2021
PS Kalyanpuri
State Vs. Mohd. Chand
U/s 379/411 IPC

had passed over the matter for 12.00 pm. He is made aware of the fact that his own 

associate, namely, Mr. Subhash Raghav, Adv. had later on, appeared in the morning and 

had pressed the bail application at that time. Ms. Shalu Sinha, Substitute APP for State 

was also present then. Further, the said counsel had also informed the Court that his 

signature was there on the vakalatnama. Hence at his request, the matter was heard and 

disposed of, accordingly. Under these circumstances, when bail application is already 

heard and disposed of, the same cannot be again taken up. Prayer of the counsel is, 

accordingly, declined. 

(Atul Krishna Agrawal)                                   

       CMM (East), KKD, Delhi/24.07.2021
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FIR No. 007903/2021 Application No.10
PS Pandav Nagar
State Vs. Unknown
U/s 379 IPC

24.07.2021

Due to corona pandemic outbreak and in view of Office Order No. 
438/RG/DHC/2021, dated 22.07.2021, of Ld. Registrar General, Hon'ble High Court of Delhi, 
the present matter is taken up for hearing through VC via Cisco Webex Meeting App. 

Pr. Ld. Shalu Sinha Substitute APP for the State.
Sh. Rajesh Yadav, Counsel for the applicant/superdar. 
This is an application for release of the vehicle, New Activa DLX, Body-Solo, 

bearing registration No. DL-7SBT-8643, on superdari to the applicant/owner Jitender 
Gupta.  Reply filed by the IO. 

Record is perused and it reveals that applicant Rajesh Yadav is the 
owner/rightful claimant of the vehicle, New Activa DLX, Body-Solo, bearing 
registration No. DL-7SBT-8643. IO has no objection in release of case property to the 
applicant.

Keeping in view the report of IO and judgment passed by Hon'ble High Court 
of Delhi in Manjit Singh Vs State; Crl. M.C.4485/2013 and Crl. M.A.No. 16055/2013 
wherein inter-alia the law laid down by Hon'ble Supreme Court in case titled as Sunderbhai 
Ambalal Desai and C.M. Mudaliar Vs. State of Gujrat; (2002) 10 SSC 283 has been 
reiterated; the application is allowed. Concerned IO as well as SHO are directed as under:
(i) to release the above-mentioned vehicle to registered owner subject to preparing detailed 
proper panchnama of above-mentioned vehicle and taking photographs of above-
mentioned vehicle from all possible angles including engine number and chasis number and 
file the same along with charge sheet,
(ii) to get panchnama and photographs of above-mentioned vehicle attested and 
countersigned by concerned party as well as by registered owner and IO.
(iii) IO however shall release the vehicle only after verification of ownership documents of 
applicant. 

Applicant shall also file an indemnity bond before the IO. IO/SHO is directed 
to do the needful. Application is disposed of accordingly.  

At request, copy of this order be given dasti.  
Original application along with court fees and vakalatnama be filed upon 

resumption of normal functioning of the courts. 

 
                                   (Atul Krishna Agrawal)                                   
             CMM (East), KKD, Delhi/24.07.2021



FIR No. 009623/2019 Application No.11
PS Kalyanpuri
State Vs. Not Known 
U/s 379 IPC

24.07.2021
Due to corona pandemic outbreak and in view of Office Order No. 

438/RG/DHC/2021, dated 22.07.2021, of Ld. Registrar General, Hon'ble High Court of Delhi, 
the present matter is taken up for hearing through VC via Cisco Webex Meeting App. 

Pr. Ld. Shalu Sinha Substitute APP for the State.
Applicant/owner in person. 

 This is an application for release of vehicle bearing No. DL-6SAL-6479 to the 
applicant/owner Vinod on superdari. Reply filed by the IO. 

Record is perused and it reveals that applicant Vinod is the owner/rightful 
claimant of the vehicle bearing No. DL-6SAL-6479. IO has no objection in release of 
case property to the applicant.

Keeping in view the report of IO and judgment passed by Hon'ble High Court 
of Delhi in Manjit Singh Vs State; Crl. M.C.4485/2013 and Crl. M.A.No. 16055/2013 
wherein inter-alia the law laid down by Hon'ble Supreme Court in case titled as Sunderbhai 
Ambalal Desai and C.M. Mudaliar Vs. State of Gujrat; (2002) 10 SSC 283 has been 
reiterated; the application is allowed. Concerned IO as well as SHO are directed as under:
(i) to release the above-mentioned vehicle to registered owner subject to preparing detailed 
proper panchnama of above-mentioned vehicle and taking photographs of above-
mentioned vehicle from all possible angles including engine number and chasis number and 
file the same along with charge sheet,
(ii) to get panchnama and photographs of above-mentioned vehicle attested and 
countersigned by concerned party as well as by registered owner and IO.
(iii) IO however shall release the vehicle only after verification of ownership documents of 
applicant. 

Applicant shall also file an indemnity bond before the IO. IO/SHO is directed 
to do the needful. Application is disposed of accordingly.  

At request, copy of this order be given dasti.  
Original application along with court fees and vakalatnama be filed upon 

resumption of normal functioning of the courts. 

         (Atul Krishna Agrawal)                                   
             CMM (East), KKD, Delhi/24.07.2021



FIR No. 0081/2021 Application No.12
PS Kalyanpuri
State Vs. Unknown
U/s 279/337 IPC

24.07.2021
Due to corona pandemic outbreak and in view of Office Order No. 

438/RG/DHC/2021, dated 22.07.2021, of Ld. Registrar General, Hon'ble High Court of Delhi, 
the present matter is taken up for hearing through VC via Cisco Webex Meeting App. 

Pr. Ld. Shalu Sinha Substitute APP for the State.
Applicant/owner in person. 

 This is an application for release of the vehicle (Honda Scooty) bearing No. 
DL7SCB1590 to the applicant/owner Bijender Kumar on superdari. Reply filed by the IO. 

Record is perused and it reveals that applicant Bijender Kumar is the 
owner/rightful claimant of the vehicle (Honda Scooty) bearing No. DL7SCB1590. IO 
has no objection in release of case property to the applicant.

Keeping in view the report of IO and judgment passed by Hon'ble High Court 
of Delhi in Manjit Singh Vs State; Crl. M.C.4485/2013 and Crl. M.A.No. 16055/2013 
wherein inter-alia the law laid down by Hon'ble Supreme Court in case titled as Sunderbhai 
Ambalal Desai and C.M. Mudaliar Vs. State of Gujrat; (2002) 10 SSC 283 has been 
reiterated; the application is allowed. Concerned IO as well as SHO are directed as under:
(i) to release the above-mentioned vehicle to registered owner subject to preparing detailed 
proper panchnama of above-mentioned vehicle and taking photographs of above-
mentioned vehicle from all possible angles including engine number and chasis number and 
file the same along with charge sheet,
(ii) to get panchnama and photographs of above-mentioned vehicle attested and 
countersigned by concerned party as well as by registered owner and IO.
(iii) IO however shall release the vehicle only after verification of ownership documents of 
applicant. 

Applicant shall also file an indemnity bond before the IO. IO/SHO is directed 
to do the needful. Application is disposed of accordingly.  

At request, copy of this order be given dasti.  
Original application along with court fees and vakalatnama be filed upon 

resumption of normal functioning of the courts. 

                                          (Atul Krishna Agrawal)                                   
                                CMM (East), KKD, Delhi/24.07.2021



FIR No. 499/2020 Application No.13
PS Kalyanpuri/AATS East
State Vs. Govind Singh Bais @ Aditya @ Aadi
U/s 25/54/59 Arms Act. 

24.07.2021

Due to corona pandemic outbreak and in view of Office Order No. 

438/RG/DHC/2021, dated 22.07.2021, of Ld. Registrar General, Hon'ble High Court of 

Delhi, this matter is taken up for hearing through VC via Cisco Webex Meeting App. 

Pr. Ld. Shalu Sinha Substitute APP for the State.

Counsel for the applicant/accused. 

 This is second bail application under Section 437 Cr.P.C moved on behalf 

of the applicant/accused Govind Singh Bais. Report filed by the IO. 

Heard submissions from both sides. 

As per the allegations, applicant/accused along with other co-accused 

persons is involved in an arms syndicate whereby huge recovery of arms and weapons 

have been effected from the accused persons, including that from the 

applicant/accused. Applicant is a history sheeter too as per the record available and also 

involved in several other criminal cases, besides the present case. Releasing such an 

accused may create further law and order problem and commission of similar offence 

cannot be ruled out. Hence, I am not inclined to grant bail to the applicant/accused at 

this stage. His bail application is, accordingly, disposed. 

A copy of this order be given dasti to counsel for the applicant/accused. 

Original application along with court fees and vakalatnama be filed upon 

resumption of normal functioning of the courts. 

                                   (Atul Krishna Agrawal)                                   
                CMM (East), KKD, Delhi/24.07.2021



FIR No. 019212/2021 Application No.14
PS Pandav Nagar 
State Vs. Not known
U/s 379 IPC

24.07.2021
Due to corona pandemic outbreak and in view of Office Order No. 

438/RG/DHC/2021, dated 22.07.2021, of Ld. Registrar General, Hon'ble High Court of Delhi, 
the present matter is taken up for hearing through VC via Cisco Webex Meeting App. 

Pr. Ld. Shalu Sinha Substitute APP for the State.
Applicant/owner Vijay Verma in person.
This is an application for release of the vehicle (motorcycle) bearing 

registration No. DL1SX4215 to the applicant/owner Vijay Verma on superdari. Report filed 
by the IO concerned. 

Record is perused and it reveals that applicant Vijay Verma is the 
owner/rightful claimant of the vehicle (motorcycle) bearing registration No. 
DL1SX4215. IO has no objection in release of case property to the applicant.

Keeping in view the report of IO and judgment passed by Hon'ble High Court 
of Delhi in Manjit Singh Vs State; Crl. M.C.4485/2013 and Crl. M.A.No. 16055/2013 
wherein inter-alia the law laid down by Hon'ble Supreme Court in case titled as Sunderbhai 
Ambalal Desai and C.M. Mudaliar Vs. State of Gujrat; (2002) 10 SSC 283 has been 
reiterated; the application is allowed. Concerned IO as well as SHO are directed as under:
(i) to release the above-mentioned vehicle to registered owner subject to preparing detailed 
proper panchnama of above-mentioned vehicle and taking photographs of above-
mentioned vehicle from all possible angles including engine number and chasis number and 
file the same along with charge sheet,
(ii) to get panchnama and photographs of above-mentioned vehicle attested and 
countersigned by concerned party as well as by registered owner and IO.
(iii) IO however shall release the vehicle only after verification of ownership documents of 
applicant. 

Applicant shall also file an indemnity bond before the IO. IO/SHO is directed 
to do the needful. Application is disposed of accordingly.  

At request, copy of this order be given dasti.  
Original application along with court fees and vakalatnama be filed upon 

resumption of normal functioning of the courts. 

                                   (Atul Krishna Agrawal)                                   
                                         CMM (East), KKD, Delhi/24.07.2021
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